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CENTpJ ADI'iINIsTpIVE TRIBjj 
GUwjATI BENCH 

GUA1-TI 

2RSFIEET 

Origina' PPlicatjon No 
Misc. Petition No. 
Contempt Pctitio 0.  

ReVJW 'Pplicat.jon No 4  
Piicant( s): 

- Vs. - 

poncL ent ( s): 
— 

4ocate for the Applicant(5). 

1 1
ocate for the Respndeflt( s) 

NOLS bf the Registry 	 Date 	
Order of the Tribunal 

I 24.1.2003 Iths PH.anot-i is 
nl M but not in trr 

ihd 	1. 	F 
r0 	1s 	1 	UCd 
vide  

(10 

NO 1  

Present : The }ion'ble Zlr. jUstice 
D.. Chowhury, 
Vjce..Chajan 
The Eon'kie Mr. S.K.Najra 
Administrative Membez, 

Heard Mr. learned 
coungej for the applicant. 

188ue notice to show cause 
-as to why the appicatjon shall not 
jbe admitted. 

.;.. 

mb 
4" 

L 	21.2.2003 
/VS7 AS aud Ai9 1J 

-.1' 	C•v 	j1Li 	4_ 
'V0.. 	 / 2 TI 

JMi jj&LjLi 

Vvw 	'Y.- 

mb 

on 21.2.2003 for 
admission. 

Mnber 	 Vicechajan 

Heard Mr. S.Sarma, learned 
counsel for the applj.cant and also 
Mr. A.K. Choudhury, learned Addl. 
c.G.s.c, for the respondents. 

The application is adrnjttecj. 

Cali for the records. The respondents 

may file written statement, if any. 
List on 2 4.3.2003 for order. 

Member 	 Vice-Chairman 
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24.3.2003 	Present: The Hon'blo Mr.Justice D. 
N.ChOWdhUry,Vice..Chairmafli 

The Honb1e Mr.,S.BiswaS 
AdmistratIve Member ru  

Put up the matter on 28,4.2003 to 

:Hanable the, respondent to file writtenstat 
I 	

ement. 

M2rnb'er 	 V1ceChairman 

bb 	- 

28.4.2003 	Put up agin on 	26152003 to 

'eb3e the responént.s to file written 
catent. This was done 	o 	the prayer 

Of Mr 	X f 1 

S.C4r te respondentso 

Vje-hairman 
-. 

1  

rnb 

'1 	2620O3 	present : The Honthie 	. Justice D.W. 
+ Chdhr, 'hce.Chdirman 

TFe\ Honb1e 	r, Sj<, Hajra, 
Tenbl 	(A) 

—c5' 	13iz_Lt4J  L 	t aga.n or 	§. 	. CO3 to enable 

nde  3 	? 	 the respohts to 	ile wtten 	tatment. 

I -ber V•haian 

nib 

I ' 	 ..56,'•20O3 	Written statement filed,. The c3se.iS 
/5;  ;; . 	 :., 	 '• 	 ; 

ready for hearing 
. 	

Lt th 	case on 8.7,2OO // 	1 

? 

	

for hearig.'  
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O.A. 407/2002 

of the x.eistr 	 Thdr 

	

t 14.7.2003 	: Present : The Hon'ble Mr. Justice 
D.N. .Chovdhury, Vice-Chairman. 

The Hon'ble Mr, N.O. Dayal, 
Mernber(A). 

It has been stated by Mr. S. 

Sarma,1éaied counsel for the 

•' applicant and Mr. A.K. Chdhury, 
• learriedAddi. C.G.S.C. for the respo- 

• '.nderrs that the matter pertains to 
Single Benóh and the same may be 

listed béf ore the Single Bench on 
17.7.2003 alonwith the connected 
cases. Put up on .17,7.2003 for,  

hearing. accordingly. 

M bér 	 Vice-Chairman 

rnb 

	

17.07.03 	' PresentS The Hon'ble Mr.N.D.Dayal, 

Megubor(A). 

Heard in part. Learned 

counsel for the applicant prays for 

time till next . Friday to collect 

some more imfórmations.. Prayer is 

granted. 

List on 25.7.03 for heaing.: 

pg 	 M2r(A) 

	

30.7.03 	 Heard learned counsel for the 

1 
 parties. Judgment delivered in 

, 	 • : 4,en Court • Kept in separates. 
v 	

: pp1ication is disposed of • No 

%einber 

1m 
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CENTRAL ADMINXRATWE TRIB s, GUWAHATI BENCH. 

Original Application N08.370, 407 & 408 of 2002. 

Date of Order * This the 25th Day of July. 2003. 

THE HctVBLE MR. N. D. DAYAL, ADMINISTRATIVE MEMBER. 

Sri Nripen Tamuli 
S/O. Juddha Ram Tamuli 
P.0: Kamakhya 
Qi.iwhatj. - 10. 	 AppliCant in O.A.370/2002. 

Shri Sanjeev Kumar Das 
S/0 Late Chandra)canta Das 
Resident of Village and Post Office Kuihati 
District; Kamrup. 	-. 	Applicant in 0.A.407/2002. 

Shri. Rabin Ch.DaS 
s/o Le S.N.DaS 
Resident of Vill..jc P.O: Kulhati 
District:. KamrIp. 	 Applicant in 0.A 408/2002. 

By Sr.AdvOCate' Mr.B.K.Sharma, Mr.s.Sarma & MS.U.Da8 in O.A. 
370/2002 & Mr.S.Sarma & Ms.U,Das in O.A.8 407 & 408/2002. 

- Versus , 

1. Union of India 
Represented by the Secretary 
tothe Government of India 
Department of post 
Ministry of Caatnunication 
New Delhi. 

29 The Chief postMaster General 
ssam Circle, Guwahati-1. 

3, The Senior Superintendent of post Offices 
Guwahati Division, Meghdoot Bhawan 
3UWahati 1. 	 Respondents In O.A.370/2002. 

union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Canmunication 
Department of post 
D&C Shawan. New Delhi. 

Bharat Sanchar Nigam Ltd 
Sanchar Bhawan • New Delhi. 

The Chief post Master General 
ssam Circle, Guwahati-1. 

3, The Sr.Superintendent of post Officets 
Guwahati Division. MeghdOot Bhawan 
Guwahati-1.. 	 Respondents in O.A.8407 & 408 of 2002. 

By Mr.A.K.ChaUdhuri, Add3.C.G.S.C. in O.A.407/2002 & 
Mr.A.Deb Roy s, sr.c.c.s.C. in O.A.S 370 & 408 of 2002. 

Contd./2 
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DAYAL. N • D • , MEMBER ( ADMN ) * 

Heard Mr,S.Sarma, learned counsel for the applicants 

in all the above three cases, Mr.A,K.Choudhuri, learned 

Addl.C.O.S.Co for the respondents in O.A. 407/2002 and 

also Mr.A.Deb Roy, learned Sr.c.o.s.c, for the respondents 

in O.A,NOS .370 .& 408/2002. The applicants in all the O.A.s 

have sought common relief a On similar rounds. They are 

primarily, seeking appointment in the cadre of postal 

Assistant on compassionate grounds taking into conaidera-

tion the approval conveyed by the competent authority of the 

Department of posts • The background of the cases is briefly 

stated bel: 

1. 	The applicants in all three O.A.8 applied for 

compassionate appointment, under relaxation of normal rules 

of recruitment in the Department of posts • The Circle 

Seiection Committee had approved the applicants and placed 

them on the Waiting List for consideration on availability 

of vacancy to absorb them in the post of postal Assistant* 

ile the applicant in 0.A•370/2002 was approved on 3.10.97 o  

the applicants in O.A.8 407 &4 408 of 2002 were approved on 

11.14.99. The Department also sought willingness of the 

applicants in O.A.a 370 & 407 of 2002 for enrolment in the 

Army postal Service vide letter dated 18.6.99 making 

reference to their applications for compassionate appoint-

ment wherein it was clarified that the enrolment would be 

subject to clearance of physical/medical examination to be 

conducted by the Army postal Service. If found eligible 

and selected for enrolment in the Army postal Service, they 

would be required to give an undertaking that they would 

contd/-2 
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not claim repatriation from Army Postal Service to Civil 

Division till their turn came up and Vacancy arose agaifl8t 

ccsnpassiOflate appointment under relaxation of normal 
ruleso 

it was also made clear therein that in case the applicants 

accepted these terms and coditiCfl8 they could apply in 

the enclosed form with the further undertaking that if they 

were found medically unfit by the recruitment office 

(Army postal Service) they would not claim appointment 
in 

the Department. The learned counsel for the applicants. 

Mr.S. 5arma stated that both the applicants in 
O.A.S 370 & 

408/2002 placed their willingness with the Department for 

the Army postal Service. 

2e 	Again all the three applicants were asked by the 

Department by letter dated 1393.2001. drawing attention 

to their approval for cc*npassiOflate appointment, whether 

they would like to exerci8e their willingness to join in 

other departments within or outside Assam and on receipt 

of their willingnes8. other departments would be consulted 

to consider their case. The learned counsel for the appli-

cants confirmed that all the three applicants submitted 

their willingness in this regard. 

3. 	All along the Department had been more than once 

informing the applicant8 that they were on the waiting 

List for ccsnpassiOflate appointment as postal Assistant and 

their case would be considered when vacancy became availa 

ble for the purpose. As observed from letter of 25.7.20001 

of Department of posts. New Delhi annexed with the O.A.S 

the Waiting List of candidates approved for canpassiOflate 

discontinued by letter NO.24_1/993PB
1  

appointment had been  

dated 8,2.2001 of the Department of posts and would no 

longer be operated in view of the 
clarifications by the 

/ 
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Department of Personnel & Training in its memo dated 

24.11.2000 and further in terms of subsequent instructions 

mentioned in this letter. The practice of circulating names 

of the deserving candidates to other Ministries/Deptt .8 

had also been discontinued. In the Light of the8e instruc-

tions a further offer Was made to the candidates approved 

for cQnpassionate appointment, and kept on the Waiting List 

that they may apply for appointment for Gramin Dak Sewak 

post subject to their fulfilLing all required conditions 

of recruitment and giving an undertaking forfeiting their 

claims for appointment against regular departmental vacan-

cies except as per their turn in accordance with the 

poLty for absorption of Oramin Dak Sewaks in regular Os. 

This offer was vaLt4d for one year and to be reviewed 

thereafter. Instructions to implement these orders Were 

issued by the office of the Chief Post Master General. 

Assam circle making it clear that the Waiting List was 

discontinued and dispensed with and extending the offer of 

Gramin Dak Sewak post in terms of the Govt. orders received. 

The learned counsel for the applicants contended that the 

applicants did not wish to apply for the Oramin Dak Sewak 

Posts and had not done so. 

4. 	It has been streneously argued by the learned 

counsel for the applicants that the Waiting List is only 

discontinued and can still be operated. However, Mr.A.Deb 

Roy. learned Sr.C.G.S.C. emphatically stated that the 

Waiting List stands discontinued and dispensed with and 

no longer exists. It was also contended on behalf of the 

applicants that the Juniors to the applicants have been 

given ccxnpassionate appointment overlooking their claim. 

contd/-4 
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on scrutiny of the relevant pleadings it was found that 

the appointments were not those of any of the persons on 

the Waiting List of approved candidates for canpassionate 

appointment, but these were fresh cases in terms of the 

instructions on the subject. This matter was not pressed. 

further, From the perusal of the Government orders and 

instructions in this matter on records as well as the action 

of the Government to make alternative offers to the applicants, 

it cannot be aaid that the Waiting List of candidates appro-. 

ved for appointment on canpassionate grounds is still valid. 

The learned counsel for the applicants expressed the despair 

and anxiety of the applicants in not receiving any response 

from the Department to the willingness given by them for 

adjustment in other Min.tstries/Deptt,s as well as in the 
Army Postal Service. Mr .S. 5arma learned counsel finally 

stated that in the facts and circumstances of the case the 

applicants would be satisfied if their request for enrol-

ment in the Army Postal Service could be revived by the 

Department of Posts • He further requested that the Tribunal 

may be pleased to issue directions to the Deptt0 of Posts 

to consider their cases for appointment in the Army postal 

Service and all three applicants would make fresh individual 

representations in this regard to the Chief Post Master General 

Assn Circle, Guwahati-1 for further action. 

5 • 	It is seen that the letter from the Department seeking 

willingness for enrolment in the Army Postal Service mentioned 

that repatriation back to Civil Division would not be permitted 

contd/-.5 
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except on turn and when vacancy arose for cnpassionate 

appointment and again it said that a further undertaking 

is necessary to give the canmitment that if found medically 

unfit by the Army postal Service appointment in the said 

Department would not be claimed. It is thus noted that 

the offer did not require appointment on conpassionate 

grounds as a precondition. The Department in fact picked 

up those approved for canpasaionate appointment but not 

appointed and sought to take suitable undertaking from 

than so that if found eligible and selected for enrolment 

in the Army Postal Service, they would continue and be 

retained there in absence of appointment in the Department 

on cc*npassionate ground and would not claimu appointment 

if medically unfit. In the circumstances discussed in this 

order and to meet the ends of justice there should be 

no bar to the applicants seeking revival of their case for 

enrolment in the Army postal Service subject to fulfillment 

of the conditions mentioned in the offer. 

6. 	It is frankly informed by the learned counsel 

for the applicants that the applicant in O.A. 408/2002 

had not received the offer for Army postal Service , but 

that his situation was similar to those of other two 

applicants in so far as approval of canpassicnate appoints-

ment as well as the offer of absorption in other Departments 

and the offer of Gramin Dak Sewak posts are concerned and 

as such in equity his case may also be similarly considered. 

Admittedly, to their.credit) there was .nO objecticn:tothis 

suggestion on behalf of respondents by the learned Sr.C.G.S.C. 

1ccordingly, it is ordered that all the three applicats 

in these O.A.S may submit fresh representations individually 

2 	 c ontd/.i.6 
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to the Chief Post Master General. Assam Circle, Guwahati 

seeking consideration of their willingness for enrolment 

in the Army postal Service by giving necessary unerta)cings. 

If such representations are received, the Chief post Master 

General, AS sam Circle is directed to take up the matter 

with the concerned Army Postal Service authority, through 

proper channel, for enrolment of the applicants as per 

relevant terus and conditions within one month from the 

date of receipt of the representations, The Army Postal 

Service authority will in turn consider their cases On 

merit subject to fulfillment of terms and conditions 

applicable. The decision of the Army Postal Service authority 

shall be conveyed by speaking order to the applicants 

within three months thereafter. 

Al]. the three O.A.s are disposed of subject to 

the observations made above. NO costs,, 

$d/tp8ER (AdM) 

M. 

C. 
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BEFORE THE CENTRAL ADMINISTRATIVE 

GUWAHATI BENCH 

• Title of the case 	 O . A. 200:2 

BE TWEEN 

Shri San.jeev Kumar Das 	 Applicant. 

Versus- 

Union of I nd:ia & ors 	 Respondents 

I N D E X 

Si No Particulars Paqe 	No 

1 Or i qi nal 	Application 1 	to 

Verification 

3. Annexure-1 

4 Annexure- 

5. Annexure--3 

• 

Filed by L&L Reqn,No 

Fi IC \WE7\SANJEEV Date 

( 

10 
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BEFORE THE C:ENTF:AL ADMINISTRATIVE TRIBUNAL 
UWAHATI BENI::H 

(An application under sect ion 19 of the Central 
AdministratlVe Tribunal Act 1s85)  

BE TWEEN 

Shr i Sanjeev Kumar Das 
s/c' Late C:handrakanta Das 
Resi dent of Village and Post Office KLklhati 
D•ist 	F::amrup, 

- A p p ii cant 

VERSUS 

1 Un i c n a f I n d i a 
Represented by the Secretary to the Govtof India, 
Ministry of communication, Department of Post 
Dak Shawan, New Delhi. 

Sharat Sanchar Nigam Ltd, 
Sanchar Ehawan, New Delhi, 

The Chief Post Master General 
Assam Circle, Guwahat i-i 

The Sr. Super i ntendent o f Post Offices 
Guwahati Divisic'n, Meghdut Ehawan, 
Guwa hat i-i 

RespondenS. 

PART I C:LJLARS OF THE AF'Ft I CAT I ON 

1 	PART I C:UL,ARS OF THE ORDER AGA I NST WHICH THIS 
AEFL I CAT I ON 

IS MADE 

This applicatic'n is directed against the action of 
the 

Respondents in 	not consi der i ny the case of 	the a1:pi I cant for 

appolntment under 	compassionate 	Ground 	even after 	the due 

approval 	from the competent author i y for such appointment. This 

application is 	also 	directed 	against 	the action 	of the 

Respc'ndents in 	discriminating the applicant 	in the 	matter of 

I 
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compassionate appointment whereas persons junior to him in the 

1 1st prepared in order of pr :i or i ty have been given appoi ntment 

iqnorinq his cases 

2 LIMITAT:(ON: 

The 	applicant 	declares 	that 	the 	instant 

application has been filed within the 1 imitation period 

prescribed under section 21 of the C:entrai Administrative 

Tribunal Act.1985.  

3 JURISDICTION 

The applicant further declares that the subject 

matter of the f:ase is within the •jur isd:iction of the 

Administrative Tribunal 

4 FA'::Ts OF THE c:ASE 

That the applicant is a citizen of India and as 

such he is entitled to all the rights 	privileges and 

protect ion as guaranteed by the Constitution of I ndia and 

laws framed thereunder.  

That the father of the applicant was working as a 

Postal Assistant under t he Respondents and on 24 5 97 he expi red 

while on duty. Immediately after the death of his father, the 

applicant 	applied for compassionate appoi ntment under 	the 

Respondents Pursuant to his such application the applicant was 

cal led for i nterv i ew be fore a select ion ccrnmi t tee and ...... 

Respondents vide letter date 18699 asked the applicant to place 

his willingness for enrollment for Army Postal Service 

	

A 	ct:upy 	of 	the 	a forement :1 oned 

communi rticn dated 18 6 99 is annexed 

herewith and marked as Annexure-i 

4 3 	That after such approval the applicant was wait i ncj for 



'I 

his app':i ntment as Postal Assistant on compassionate çtrc'und but 

the matter was delayed by the Respondents without any valid 

reason 	The app.? I cant kept on pursuing the matter before the 

Respondents but ncthi nq came out in pc'si t ive 	The app? i cant 

submit ted representations before the con'::erned authority for 

early settlement of the matter but same yielded no result in 

positive. Thereafter the Respondents issued an order dated 

13321 indicatinq the fact that the name of the applicant is 

in waiting list and through this letter the said authority also 

asked the appii':ant to place his willingness as to whether he is 

agreeable to wc'rk in any other depar tment or cutsi de Assairi 

A Copy c:'ft he letter dated 133211 is 

4 	 annexed herewith and marked as Annexure-2 

44 That the Respondents in the mean time appointed persons 

on compassionate ground who are Junior to the present app? i cant 

so far it relates to the waiting list is concerned.. The 

kespondents in pick and choose basis appol nted persons fr cm the 

said wai ti nci list and in fact the so called waiting 1 ist was 

never made pub? i c . Even the Respondents have given appci ntment to 

the persons whcrse cases were never approved by the h:i. gher 

authority.  

45 	That the app? icant on receipt of Annexure--i and 2 

letters from the Respondents placed his will :1 ngness both for the 

Army Postal Serv:i.ce as wels for his absrrpticrn in cF:er 

departments but till date ncrthi ng has been material ised it is 

stated that all over Assam the -re are almost 60 vacancies in the 

Cadre of Postal Assistant inc ludi nq RMS Division and the 

Respondents can very well accommodate the appl icant aciainst any 

such p:'st However the Respondents wi thcut there being any valid 

reason kept on linger i nq the matter only to frustrate the claim 

of the app? icant 

I 
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The applicant craves leave of this Hcn'ble Tribunal for 

a direct ion towards the Respi:'ndents for product ion of records in 

respect of vacancy pcsi t ion in the cadre of Postal Assistant at 

the time of hearing of this case 

4.6. 	That the appi I cant states that his case was approved by 

the compet i tent authority pursuant to a select ion and alter such 

approval 	however the Respondents have not done anyth:i ng till 

datd 	On the cit:her hand the Respondents are keeping the hope of 

appc;i nt:ment of the applicant alive by 1CSL(1 ng var icus orders 

seek:: I nc his will I nqness and on the other hand they are assur :i. ng 

him that appoi ntment would be made on availability of vacancies 

But in reality persons 3pprc'ed a d ' ii 1 ied E!low the 

appl i cant have been given the appoi ntment i ynor i ncj the claim of 

the appli cant and as such the Respondents have viol ated the 

settled principles of lawn 

47 	That in the midst of aforementioned activities the 

Respondents once again issued an order bearing no.B/A-

Relaxation/Rlg/77-78 dated 181221 by which willingness from 

the applicant was sought for from the applicant for appol ntment 

in the post of i3rami n Dak Sevak (I3DS ) However the applicant has 

not placed his opt ion for the said GDS pcist since the sai d post 

is not a permanent pcst Since the case of the app! icant has 

already been approved in the cadre of Postal Assistants and there 

are almost Go vacancies available in Assam C: i r c Ic, the 

Respondents ought not to have seek his wi! ii nciness for 

appointment/acceptance in I%DS post by issui nq the aforement loned 

order dates 1B i:2$cøi 

copy of the said order dated iB 12. 2001 

is anne>ed herew I t ha and marked as 

Annexure-3 
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48. 	That the appi icant begs to state thi..t irnmdiat1y after 

the deati of his fathEr,  , he appi ied for consideration of his cse 

L 

for 	compassionate app': i ntrnent 	...r d accorcJi ig ly 	the st: reen:i rr.i 

committee approved his case for appoi ntment in the cadre of 

Postal Assistant Later on the Respondents for the reason best 

known to them kept the applicant wail; i ncj for such appoi ntment 

without any val id reason On the other hand the Respondents are 

kept on appo:int i ng persons from said waiting list in pick and 

choose basis i qnc'r i nc the c la:im of the present applicant The 

afcirement ioned act ion on the part oft he Respcndents clearly 

indicates the vind:ict ive ati; i tude of the Respondents in 

discr imi nat:i nci the applicant from his legitimate claim of 

cc'mpassi onate appci i ntment The Respondents bei nci a model emp :t oyer 

ouciht to have ma i nta i n a ii st i n cons i der i ng the ::ase on 

ccmpa as i onate circiund Al though the Respondents in their 

ccmmun i cat ion dated 1$ 3 1 ment i oned t hatt he case of the 

app I i cant was tnt he wa i t i nq 1 :i st but till date no such :t i st. was 

published nor same: has been cc'mmuni cated to the applicant 

The appi i cant craves leave of the Hon bie Tr i buna:i for 

a direct ion towards the Respondentstc' produce the list as 

menticined :i n the cirder dated 133201 at the.f  time of hear :i ncj of 

this cased 

49 	That the applicant begs to state that presently the 

ij :i re family o fl: he appi i cant is wa :i t :i ng for his cmpl cyment so 

that the hard days cc'me to an end The father of the applicant; 

was 	 only earning member in his fami ly and after his death 

	

nt ire fami ly is now facing tremendous f i rianc ial 	bar dshi p 	I r 

• these ci rcums .. .:( 5 the applicant through application prays 

before this Hon ble Tr i bunal for an apprc'pr iate direct ion t,:.warris 

the Respondents to issue necessary Lr OCr of appointment  

appl i uant in the post of Fcist.a I Assistant under rd axat 1cm 	of 



:!:..r.i.k.rL.LL.I 	tl.::! 

made by 	the 	.Lz!.:J( !... 	L 	... r .i, k: v 

this application I 

Of jUWULei 

For that the Respondents have acted illegally in not 

cc'nsi der :L nt he case o fthc applicant for his appoi ntrne ntin the 

L:adre of Postal Assistant under relaxation of normal F.:ecrui tment 

Rules on Ucimpassonate ground.  

5. 2. 	For that the Respondents have ac:ted ccntr aryt to the 

prc'v is ion con ta i ned :1. n the schema pr cv :i dad for compassionate  

appoi ntment and hence their impucned act ion :L cincrinci  his case are 

liable to be set ask cie and quashed 

53 	For that the Responc:ients have acted i 1 lega]. ly  in 

disc r im i nat :i nq the case of the app 1 :i. cant in the? 

compassionate appointment whereas parsons whose cases 	were 

app roved :1 n the year 2002 have been prov i dad w i h su :i table poets 

i cincir i nç:it the case oft he present applicant 

5.4. 	For that the Respcndents have acted ii legally in not 

consi der i nq the case of the Applicant for cirant of tempc'rary 

status under the scheme and as such appropr :iata direction need be 

Issued to the F:espondents to ext end the benef i 1: oft he scheme to 

the present Applicant: a ndt to reqular ise ii is service therea tter 

5.5. 	For that in any view oft he matter the entire act ion of 

the raspc'ndents are i i able to he sat asi da and quashed 

The appi icant craves leave of the H....... t ble 1r i bunal 	to 

advance more circ'unds both la: •j•j as well as :laqa I at I ha t. 1 ma of  

hear i nq of 1 

S.. DETAILS OF REMEDIES EXHAUSTED 

That the app 1:1 cant dec 1 ares that he has no other altar native 

and ef fi cac icus remedy except by way off ill inq this appl:ication.. 

b 

fr 
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7 	MTTEF.:S NOT PREy I OUSL'T' F I LED OR FEND I NO I N ANY OTHER 

C: OUR I 

The 	app ii cant 	fur t her de'::: 1 ares 	that 	no 	other 

appl i cat ion, writ petit ion or suit in respect of the sub.jec 

matter of the instant application isf ii led before any court 

Authority or any 	i( r 1tJ Lh of the Tribunal nor any 	t 

appi icat:i':'n, wit petition or su.:Lt is pending Lefore any of them 

S. 	I EF SOUOHT FOR 

Under the facts and circumstances stated above 	the 

applicant l:rays that this appl :i. cat ion be admitted, 	records be 

cal led for and not:L cc be issued to the F:espondents to show cause 

as to why the reliefs sought hearing parties on per usal of 

recc'r de , be p1 eased qrant the f'::: 11 owi nq re 1:1 efs 

B 1 	To direct the Respondents to issue appropr iate or der of 

appointment to the Applicant in the cadre of Pcsta,1 Assistant on 

compassionate around taking i nt:: cc isiderat :ic'.......he approval made 

by the competent author i 

6.2. 	Cost of the application 

8.3. 	Any other relief/reliefs to which the applicant is 

en t i t 1 ed to 

S. I NTEF: I N ORDE:R FRAYED FC:R 

Dur i nci the pendency of the or ii nal application the 

App ti cant prays for an :1 nter i m or der di rec t i ng the Respondents to 

accommc'date the Applicant in any pc'st commensurat i nç.t to his 

A 
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VEF.: ir I cr I cmi 

1, Shr i San.jeev Kumar Das , son of Late C:handrakanta 

Das resi dend of Village and Fost c: f ice Ku 1 hat i District Kamrup 

do hereby solemnly affirm and verify that the statements made in 

paragraphs ) . i4 P. t are true to 

my knrw1edqe andt hose made in parac.raphs 

are true to my i nformat :1 on deprived from records and the rests 

are my humble submi ssion before the Hon bi e Tribunal 

And I sign on this the Verification on this the hAday 

of December of :200:2 

j'Qz 	6-tL.ç 	 , 

Depc'nent 



NNEX' -1 

DEPARTMENT Or POSTS 
OFFICE OF.THE CHIEF POSTSTER GENEIL: ASSAM CIRCLEGUWAHATI 

o. Staff/_/ 	
dated a t Guwahati the 

To, 

REGISTERED 

Shr 

-/-  

Subject :- Deputation to APS 

• 	With reference to your application for.ComPaSSiOnat 

Appointment dated 	am directed to ask your 

wiliirnesS for enrollment for the Army Postal Service. Your 

selectionfor enrollment in the Army Postal Service will be subject 

to clearance of Physical / Medical examination to be conducted 

by the Army Postal Service. 

If you are foilind eligible and selected for enrolliiient 

in the Army Postal Service, ycu will have to give an- undertakifl! 

that you will not claim rePartriation from Army Postal Service 

to Civil Dision' till your turn codes and vacancy a rises against 

Compassionate Appointment under relaxation of normal rules. 

If you are willing for enrollment in the'Arrfly Postal 

Service on the above terms and conditions, you may apply in the 

enclosed form and submit 	with the undertking that if you are 

found medically inf it by the Recruitment Office ( AP.S ), you 

wilinot claim appointment in the Department , so as to reach 

this office by 30.6.1991 for taking further necessary acbiofl. 

End:- 1. Application form for enrollment 
in the Army Postal Service. 

2. Declaration form. 

(I PANG
~GS

SANG 
APi1 	TFP 

0/0 CPMG GUWAHATI-1 

Copy to :- 

1. Individual file of the candida tes concerned. 

f--- 



NNEXWU1 
DEPPRTMENT OF POSTS. 

JFFICE. OF THE CHIEF POST11\STER GENERAL :: ASSM CIRCLE 
- 	GUWPHATI —701001. 

Lev .. 	o. Staff/16—Rlg/88/Part 	 Dated Guwahati the 	3 

To 
/ 	Sh ri/p  

P4 

Sub:— Ippointment on cornpassiorate ground under relxation'of 
normal rules— case of Sri/rnt. 

Ref:— Your application dated 5 	 . 

You were approved 	 - for appointment an compcssion 3 tE 
ground under relaxatin of normairecruitment rules as 	P4 
and you are in the waiting list sinca- then. You could not be appointed 
so far due to non—availability of vacancy in this circle. 

Therefore, you are asl<ed to e*press your willingness whether 
you. era agreeable to. join in any other deportment within or outsida Assam., 
On receipt of your willingness, other department will be consulted to 
consider your cas.  

(s. Shyam) 	. 
APMG(Staff) 

For - Chief PcStmasto General, 
Assam Circle, Guwahati-1. 

Copy to concerned file. 	 . 	 . 

No 	 . 	'. 	,. 	.. 	. 
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DEPARTMENT OF POSTS: iNDIA 
OFFICE OF Tiffi SRSLTERThTENDENT OF POST OFFICES,GLI\VAHATI DWN. 

ThGHDOOT BIJA WAN 3RD FLOOR, GUWAFIATI -781001 

N 13/A-Relaxation(Rlg/7778, 	 Dated at Guwahati. the 18.12.2001. 

- 	 -- 

.-& 

.5 

 

V II 

PC 	Vcu\ 

Sub : Compassionate appointment proposal of candidates approved and wait listed - 

WilliI1iiCSS foi' CDS Post, 

C)
A copy of C.O.. Guwahati letter No. StaiIYi 6-Rl9/881Part. dated 14.8.2001 in cIy 

the abovc mentiOflc(l suljcc t enclosed b! w  for submission of ,out' willingness/acceptance 

	

• 	of Gl)S po( to the oflice of the undL:sign on or be1re 31.12.2001. 

Ld 	 No application will be accepted afici 311 2.2001 at this end. 

undo. 
As. .'Thove. 

U Sr. Supcintendent of Post Offices, 
Guwahati Division,Guwahati-78 1001 

-J 
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IN+ENTRRL AD1INISTRATIVC TRIBUNAL . 

CUWAHATI BENCH: ;CUWAHATI 

In the matter of ;-

O.A. No.407 of 2002 

Shri Sanje.v Kusar Dee 
Applicant 

Ver$us- 

Union of India & Others 
Respondents 

4. 

Uritten statement6 for and on behalf of Respondents 

Nbs.1,2 and 3. 

i t  S. K.mei, Sr. Superintendent of Post Officee, 

Guwahati Division, Guuahati"l, do hereby solemnly affirm and say 

as follows :- 

I 

That I am the Senior Superintendent of Post Offices, 

Guwahati Division, Guuahati'1 and as such fully acquainted with 

the facts and circumstances of the case. I have gone through a 

copy of the application and have understood the contents thereof. 

Save and exo.ptwhatever is specifically admitted in this 

written atateeent the other contentions and statements may be 

deemed to have been denied. I authorised to f ii. the written 

statements on behalf of all the respondents. 

That the applicant applied for appointment on 

compassionate ground in Postal Assistant (PR) cadre to the Sr. 
S:updt. of Post Offices, Guwehati after his father expired. 

The case was placed before the CSC for consideration 
and recommendation. The CSC recommered the case of the applicant 
and in pursuance thers of the competent authority approved the 

applicant for pçj'ointment in PA. cadre under compassionate ground. 

Though the applicant was approved for aDpointment in 

PA cadre on compassio.te ground, he could not be absorbed due 
to non'availability of vacancy. He was kept as a wait listed 

approved candidat. alongwlth other approved candidates. Pleanuhile 

the Department of Posts issued a guidilinee/inetraction vids Pb. 

3716/2001-spG-I dtd.25-7-2001 in pursuance of the cl arific ation: 

Contd . 

I 



(2.) 

order Nb.42012f0/2000-Eett.(D) dated 24-11-2000 issued by the 
Plinistry of Personnel land Training, covt. of India to the 
effect that the provision of maintaining waiting list of the 
approved candidat, for appointment on compassionate ground has 
been dispensed with and deciE ion has been taken to consider such 
wait listed candidates for the vacant posts of Grentin Oak 
Sevake,(GDS) subject to willingness and suitability of the 
candidatesfóx such posts. 

In pursuance of these orders the offjce of the CPfIC 

Assam Circie inetucted this Offic, to tak, steps to di$continue 
the system of maintaining the Waiting List of the approved 
candidates imiwediately vids co's letter Nb.Staff/16/Rlg/88/part, 
dated 14-8-2001 with the instructjor,to aftisix offer the vacant 
post of QYS to non absorbed approved candidates whose waiting 

list was dispensed with. The applicant was also one of the 
unabsorbed candidate and no longer in the waiting list. 

The applicant was asked to offer his willingness to 
be absorbed in GOS poet videSSPOs, GUuáhati letter I.B/R 
Re1axatiôfl/R1g/7778 dated 1 8-12-2001witpi a direction to 
furnish willingness on or before 31-12-2001. 

d 	 S  

Rut no reply has been reOeived from the candidate* 

as such assumed that he was not willdng to'work as cOS. Since' the 
waiting list of the approved candidates for compaseionàts 

rias since ceen diScontinued under the Covts..ord.r 
and the applicnt being silent (not.. willing) to be absorbed in 
the GDS post. the applicant cannot claim now for appointment in 
PA cadre as approved earlier, 

31 	 That with regard to the statements made in paragraph 1 * 
of the application, the respondents beg to state that the 
applicant was approved for appointment in the cadre of Postal 
Assistant on compassionate ground vide order No.Staff/15misc/97 9, 

dated 11-11-99 on recommendation of the Circle Selection Committee. 
But he could not be appointed and absorbed due to non availability 
of required vacancy and kept in waiting lIst along with other 

approved candidate.. The contention of the applicant to the fact 

that the persons junior to him in the approved list has been., 
appointed is not correct. 

Contd..p/3 

/ 

H; 

I 
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4,'  
( 3 ) 

That with regard to the statements made in paragraphS 
2,3,and 4.1 of the application, the respondents have no comments. 

That with regard to the statements made in psragrap 

4.2 of the application, the respondents beg to state that the 

applicabtonof the applicant for compassionate appointment in 
PA cadrs was processed and placed before the Circle Selection 

Cømmitte.. On recommendation of thö. C.S.C. the applicant was 
approved for appointment in the cadre of Postal Assistant on: 

compassionat, ground vide order dated 11-11-99 along with other 

8(.*ht )candidates. The applicant willingness was called fof 
enrollment for the Army Postal Services in order to absorb him 

which was nothing wrong. 

60 	 That with regard to the statements made in paragraph 

4,4 of the application, the reepondents beg to state that the 

contention made by the applicant to the fact that the respondents 

appointed the persona junior to him in the waiting list have 
bean appointed on oompac.sionate ground is not true. In fact the, 

respondents took various steps to absorbs the applicant till 

dispensing and discontinuing of the waiting list of the approved 

candidate i... on 14..82001. It is added here that the waiting 
list of the candidates has been discontinued w.e.f. 14-8.2001 in 
pursuance, of the instructions/guidelines issued by the Plinistry 

of Personnel and Training, govt. of India in its no 42012 14/2000 

£ST(D) dated 24-11-2000 circulated vide postal Directorate, New 

Delhi. No,37_16/2001-SP8-T dated 25-7-2001 which was c•mmunicsted 

to the applicant vide letèar NO.Stafr/16Rlg/88/part, dated 
14-8-2001. 

7. . 	That with regard to the statements made in paragraph ., 
4 0 5 of the application, the respondents bsg.to state that the 
vacancy meant for compassionate appointment was not available 
for absorption of the approved candidates. Therefore, the 
applicant could not be appointed till discontTinuation of the 
waiting list., of the apov.d candidates. 

8, 	That with regard to the statements made in paragraph 
4.6 of the application, the respondents beg to state that the 
contention of the applicant is not correct, 

9. 	That with regard to the statements made in paragraph 
4.7 of the application,the respondents beg to state that the 

willingness of the applicant,wae called fof as per the guidelines; 
issued by the Department to absorb him as Grarnin Dak Sevak subject 
to his willingness since the waiting list of the approved 
candidates has been discontinued. 

Contd...p/4- 

a 
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( 4 ) 

10. 	That with regard to the statements made in Aaragraph 

4.8 of the application, the reepondente bog to state that the 

applicant could not be appointed in the cadr, of FR aa narrated 

in the foregoing parse due to non availability of requir.d 

vacancy for this purpose. 

It. 	That vih regard to the statements made in paragraph 

4.9 of the application, the r.epondents beg to bbate that since 

the waiting list of the approved candidates ftem appointm.nt to 
the cadre: of P.A. has been discontinued since' 148-20O1 in this 

Circle, the respondents are now not in a position to appoint 

the applicant under the compassionate ground. - 

12. 	That the respondents have no comments to the statements: 

made in paragraph 410 of the application. 

1. 	That with regard to the statements made in paragraph 

5.1 of the applicaton,the respondents beg to state that the 

contention of the applicant is not correct. 

140 	That with regard to the statements made in paragraph 

5.2 of the application,the respondents beg to state that there 
am is no contrary action in part of the zespond.nte. The respondents 

have been acted as per the rules/guidelines of the Deptt./Covt. 

of India. 

That. with regard to the statements made in paragraph 

5.3 of the application,the respondents beg to state that the 

Mi x cases after 14-8-2001 have been consider afresh and action 
taken according]y. 

That with regard to the statements made in paragraph 
5,4 of the application,the respondents beg to state that Alm the 
ground stated in foregoing parse case of the applicant can not 
be taken fof consideration now. 

17 	That the respondents have no comments to the statements. 
made ifl:  paragraphs 6,7,8, 8.1 9  8.2 and 8,3 of the application. 

18. 	That the applicant is n t entitled to any relief 
sought for in the application and the same is liable to be 
dieliesed with costs. 

Contd. .. 'p/S- 



( 5 ) 

. 1. f 1£ L II .. .L 

I, S. Kamei, Sr. Superintendent of Pøet Offices, 

Cuwahati Olvielon, Cuwshati-'781001 being duly authorised and 

competent to sign this verification dO hereby solemnly 

affirm and state that the statements made in paragraphs 
, 

the ap,lication are true to my knowledge 

	

and belie?, those made in paragraphe 	
, f' /, 14 16' being 

matter of record are true to my infojination derived there 

from and thos. made in the rest are humble submission before 

the Hon1ble.rribunal. I have not suppressed any material 

facts. 

AND: I sign this verification on this the 9 th day 

of JYlc.1t5 

PEPONCNT 

va~ 
Sr. Sup.rtnt.nd.tit of Post Offices 

Guwshatl Olvisiss, Guwshatl• 781 001 

.000..,  

0 	

• 	 . 	 . 
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(lovetnflletlt of Tndia 
 

Ministry of Co,11t11%IcatonS 

	

Departmen1t of Posts 	 •'• 
i' p 

Dak Bhavan, Smsd Marg 
New Delhi-I 10 001 

	

- 	 Dated : 25 1 ' July, 2001 

To 	 •. 	

- 

2 	 All Pr. CPMsG 

All C1'MsG 

Subject Cdt1PSsit1 	
appOiIiltflCtlt propoSal of capdidates approved 

fot 

the same who have been kept iii the wail list prior to this 
ofuicC 

letterNo. 24..19SPB4 dated 8.2.2001. 

iriMadam, 

I am direckd to attract your attention to this office letter No. 
24lI99S11 	dated 

00 on the abdye subject in which iiislrctiOtlS were 
continuatioti.0f waiting list of candidates approved for coflhI)SSioh1ate app)t1h1eh1tl 

of Personnel & Training. It was mentioned in the above 

letter that as the clarificaiioll given by the l)epartflleflt of Peioi1fleI & Traiflhilg iii 

their o.M. 
dated 24.1 1.2000, maintenanCe of the waiting list of pproved candidates for 

compaSSi0a 
appoiflhtuent was to be discontittued immediatelY if not already 

................................ 
in the wait list fot 

nppowtU1[ 0flpastolllltcgtOth1!J2h1 	
be appointed due to wmt of 

may he 	
COflSI(lCtahboul by 

2 	
l'he Departmetlt of Personnel ndlrai11ih1g in their

22, 	
circulated 'idc this Office letter 

has directed that in future the Committee for 
con sidering request for appoifltflletht on 

compassionate grounds should take into aCCount the position 
regarding avaihthility of 

vacancY for such appointnietlt and it should limit its 
i. eco mnefldhub0ul5 to appOiflifliClit oh 

compassidnate grounds otily in a really deserving case and only if vacancY meant for 

/ 	
. 	

.5 
_____ -;- 

appointment on 
	avc 

adtiiiniStrat1 	
hnishry/DePartmt/ uitce that too within the ceiling of 5% of vacancies - - 

faH1flgLP_9_ 	

tlii sregard . S  he 

• practice of c i rculating names of the d eservilig applicants to othcr Ministrie 

has been discont.i nued. 
S.,,.  

• 1 

5 	 4 	
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7 
Since wait listing of candidates for compaSSiOnate appointment has been 

j i 5pe
nsed with chance of absOrptiOfl of the approved candidates kept in the Lvaiting list 

against vacancies available within 5% ceiling of direct 
recruitlnetlt quota in this 

Department or elsewhere is remote. This may cause hardship to the appi ove candidates
Oak  who have been waiting for some time. In 

consideratiohl of these aspects it has been now 

decideLfl such wajt listed call(l,dates for the vacant posts of 

sj[ t eyar willing and ciigibl 	r.the pO. 'l'hcreforC, you arc rcquctcd to offer 

GUS v
to the depcJI of regular cinploycc.5 ((ii oup 'C' or Group 

'lfl who are 

already appLQ.Véc for .ppQii1tiiiett_ op..cfli2_s9tc grocI 
	 t!iJ Wiit 

Such approved 

candidates will, 
however, be appointed against GDS posts subject to their fulfilling 

required conditions of recruitnlcl)t. like educpls 	
it will have to be 

made clear to the approved applicants that with their acceptance of the GDS posts, they 

would have no further claim for a ppointment on any special consideration against regulat 

dcpartmental vacancies and that they would have to take their turn as per present 

departmental policy 
for Gl)S, in thc matter of their appoiutmeflt against future 

departmental vacancies. An undeaJl this regard y be obtained From thsc 

candidates before gig any aj)po1it 

4 	Ation may be taken to ascertaj Jb 	jlhn 	choceofSfl f any, 
for ptsidrah0n of the.i2IL

ssc  
against..Q2P_Q- and 	

çryJ0W upciO1iJh1aY bç, 

instructwns. However, wlcrevCr recruitn1et1Lc1.. 	
Ill 

progress, that action may continue 	
- 

candidates.' 	. . 

5 	
Offer of (]DS posts to waillisted candidates 	

and the 

schemewiflberCViC\V 	
after on y.eai. in the iiicanlilfle, action taken repol t indicating 

riuiiiher of (31)5 
posis offered to wait listed candidates and the particulars. of beneficiaries 

 30.9.2001. 
may be reported quarterly to this I )iicctora(e beginning with quarter ending 

Yours faithfully, 

(AK. Dash) 
I)ireclor (Staff) 

.*.. 	.4 

ti 



No.420 12/4/2000-Estt.(D) 
Govcriuncnt of India 

Ministry of Personnel, PG & Pensions, 
Department of Personnel and Training 

New Delhi 

a 	Dated the November, 2000 
OFFICE MEMORANDUM 

Subject: -Compassionate appointment proposal of'Department of Posts 1r 
Relaxation of 5% limit 

The undersigned is directed to refer to Department of Posts U.O. 
No.24-I/99-SPB-I dt. 24.102000 on the above subject and to say thai in 
UJ(Nagpal's ásp'the Supreme Coutt has held that as a rule appointments 
in public service should be made strictly on the basis of opeim invitation of 
applications and merits and appointment on compassionate grounds is an 
exception to the rule. Any such exception should, therefore, be made to the 
minimum possible extent say one or two per cent or maximum of Iie p e r 
cent and if it exceeds that it will no longer be an exception. Further any 
relaxation of the 5 0NO urn it even as a temporary measure will I cad to biil 
appointment on compassiollate grounds which is bound to result in dilution 
of standards. As appointment on compassionate ground is not bused on 

----rnet and a is also not thmugh open competition-it would;-thereforc, 
adversely affect the efficiency of the administration and hence would not be 

• 	in public interest. 	 . 

2. 	The scheme of compassionate appoint.m,cnt already provides tbr 
objective assessment of the finajicial conditions of the th.mily. There is! was 
no provision for approving -cases in the absence of vacancies lbr 
compassionate appointment and kein thethinth Waiting List 1 he 
Waiting List for compassionate appointmcnt rcfcrrcd to in our OM datcd 

____-____ .....................9;101.98 doCS not rctr to cases already aprOved for such-appointment but 
those waiting for consideration and accominodation for such appointment by  
the ompetcni authority. The question of consideration and accommodation 
Would an.sc only if there is vacancy for that purposô. In any case, it is the 
cOmpetent authority in the office where there is a vacancy to accommodate 
the applicant has to decide on the merits of the case. 1 Ience, in the absence 

'ol vacancy,, no usekil purpose would be served by considcrütion and 
• 	

I 	- 
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approv!ng 
and keeping the applicant's case in the Waiting LisL Ilcncc i1 

applicant has to bc considered only when th 	 ' crc is a vacant to accommoditc 

that too by the ip11t authop office. it. was,jh.refo,9 t  

correct on the part of"the Department of Posts to have prepared a Waiting 

List of approved cases for appointment on compassionate grounds when 
there ere not sufficient vacancies to accommodate them. 'y  

3. 	Any relaxation of 5% limit, even as i temporary measure, for making 

.appoiritmeflt on compassionate grounds will have repercussiOnS in other 

Ministries! Departments as it will lead to similar demands from them also 

and thus it will lead to bulk appointments on compassionate grounds in the 

Goveinment of India at the cost of meritorious candidates who may also be 

cqualy deserving ones which .will not be in the public interest. 

.5.. 	having regard to the above position, even on reconsideration, there is 

no scope for.relaxing the ceiling of 5% even as a temporary measure for 

making appintn1entS on compassionate grounds. it is, therefore, regrettcd 

that the proposa1f Department of Posts ftr the same cannot be agreed to. 

(K.KJha) 
Director 

Tel. 301 1479 

To 
Dcptt. of Posts 
Shri A.K.l)nsh, Dirc.tnr (SUIT) 
New Delhi 

Ito 
'11~_ 	v J  

( • IC 
;.' 

/ 
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OF,
to  

DEPARTMENT OF pOSTS:INDi

No.Staff/l6Rlg/88/Paft
Dated at Guwahati, the 14th 

I, TO 

 
All Divisional Heads in Assam Circle. 
CssPs 

Sub- 

1. 	 Dlrectotat e Ifl coosuitatlofl with .Departrneflt of Personnel and TrainIng 
ha already issued Instruction fordiscofltiflUatlofl of waiting list of candidates approved 

for compassionate appointment. 	
clean?, mentIoned that the maintenance of 

waiting list of approved. candidaC.10Uld Immediately be discontinued If not already 
dlscontlflUed. In (Xe in Its leter 'Q24-1/20OlSPB.. dated 6.7.2001 circulated under t  
this office letter of even number date4 1 . 7 . 2

QOl tkas directed that In future the. 

commttee for considering request 'fo. ap$olntrflent ö' compassionate ground should 
take into account the position regardin.aVa1labIlitY of.vacaflCy for such appointment and 
it should lImIt Its recornmefldatio.fl r appointment qnly in a really deserving case 
against the vacancy meant for appointment on compassionate ground is available within 
a year and that too withilh the ceiling .of. 5% of vacancY falling under direct recruitment• 
quota In any group-C or D posts prescnbed In this regard. The practice of circulating 
names of the deservIng applicants to other departments has also been discontinued. . 

• 2' In our circle we have got total 27 candidateS for PNSA, 16 candidates for 
postman/MaiIUard cadre and 47 cal)didates ,for. Group-D cadre approved . between 
7.12.93 to ii..11.1999 and they ark. kept in the waiting list. Since walt-listing of. 

• candidates for compassionate appoitment his been dispensed with, chance of 

absorption of these approved candidates In the waiting list against vacancies available 
within 5% ceiling of direct recruitment quota Is reriote. This may cause hardship to the 
approved candidates who have been waiting fOr quite a long period. In consideration of 
this aspect Directorate has decided to consider .uch .wait-Usted candidates for vacant 

•' posts.I1thl!1 Dak Sewak if they are willIng and eligible for the post. As per InstructiOn 
of Dte you are therefore requested to offer GDS vacancies to the dependants of regular 
employees (grvup-C or D) who are already approved for appointment on compassionate 
ground and are still awaiting absorption for wan.of regular departmental vacancies as 
on 8.2.2001. Such approved candidates will howver be appointed against GDS posts 
subject to their fulfilling all required condltip!1S of recruitment like educational 

acceDtnce 
G t they wo haven 

1115111 , flQ PPO 
vni S 	 ,irrCiPS and thaLth_WQMIl-_b 

M. 
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iI4 3. 	
The list containing names of all the approved candidates is esdsed 

division-wise. You may take action to ascertain the willingness and choice of s1tiorrs, if 
any, from tire approved and wait-listed candidates for consideration di their 

	' 

appoInt,ne,i against vacant GDS post and necessary follow-up action may be taken 

the above instructions ilowever, wherever required action to fill up GDS posts is already 
in progress that action rnayconthiue at these posts may not be offered to wait-listed 

	J candidates 	 - 

4. 	 Offer,  oI,GDS posts to wait-listed candidates will be valid for one year and 
U e sclreij,e will be reviewed after - ür re year. In the ii rearitinne, action taken report 
indicating number of GD PostslfrecJ to wait-listed candidates and particulars of 
beneficiaries may be relorted Obail.eily to this office beginning with quarter ending 
30.9.2001, for onward Uansrnissibri'to Directorate. 

jjI:M 

~) .Kacllafj)(A.N.  
Chief Postriraster General 

Assarn Circle, Guwahatj-781001 

Copy to:- 

1 he Postmaster General, Assarn Region, Dibruga, 11-786001 for 
IllIonniratiQnr. 

'p 
	 Chief Postriraster General 

Assarn Retjionr, Guwallati-781001 

'p . 
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• 	LIST OF WAITING APPROVED CAND1DATE 
Gwahati.DiviSi 	 ________________ ____________ 

 

SL NAME & ADDRESS 	 CADRE IN 	DATE OF APPROVAL 

I 	 WHICH 
APPROVED 

1. 	Sri Naziinuddifl Ahmcd 	PA cadre 	3.10.97 

Sc,nofNausadAli Mnncd, 
Ex Postman, Guwahati HO 

 

2 	Md Manaz Au, 	 PA cadre 	IL 11.99 S 	 Jt A 

S/o late Mehboob Alt. 	
ç 	\ 

Ex Soig Postni, 
Guwahati HO  

3 	Sri Bhasar Boro, 	 PA cadre 	11.11.99  

Son of date Mukunda Boro 	. 	. 
_____ Ex Postwwl, Guwahali HO  

(9 4Sn Sanjib Kuinar Das, 	 PA cadre 	11. [1.99 

S/0 late Chandra Kanta Das 
x PA GuwalUHO 	 S.  

5 	Md Nurul Haque, 	 PA cadre 	11.11.99 

Sc 
 

S/o late iSahruddin Choudhury. 
liSO__ 	 TITi .99. 	 - 

SboiateiKallak Ch. Mcdlii. 	. 
Ex Grotp D Guwahati HO 

PA 

(c 7 	ri Lakshya Bora 	 cadr 	11.11.99 

	

- 	Son of-atc Krishna Kanta Bora. 
Ex Grop-D, PSD Guwahati 	_____________ 	- 

8 	Sri Rabinth. Das 	 PA cadre 	11.11.99. 

S/o late:Surcndra Naih-1V 
ExPAuwal HO 

9 	SrI Proiab Kumar 	 Postman Cadre 	6. 10.97 

S/0 lateNaren Cli. Kwuar. 
Ex 

(ç) 

 10 	Sri Bhubai Rablui 	 Postman cadre 	11.11. 1)9 
__ 	

- 	
SI ukr8  

Son of atc Dinesh Ch. Rabha, 
Ex Postman Rcliabui 110 --  

ii 	Smi Joymati Baniali. 	 Group-D 	7. 10.97 

W/o late Biren Cli. Baruah 
E P snm' UI bui SO  X 0  

I/f 	12 :' Smt Dipali Kalita. 	 Group-D 	6.10.98 

=nm
Sibaliath Kalita. 

	

SO 	 S 

	

13 	SmtPáduifliDaS 	 Group-D 	11.11.99 

W/o lake Harihar Das 
____ Ex Gr6up D AUgçn SO 

	

14 	Sri Kanial Choudhury 	 Group-D 	11.11.99 

S/o lat e Putul Choudhury  
Ex Group-D GuwalutU HO 

3. 	 PA 

	

-- 	 :: 
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'I I 	 "o. IL,Jela.;i1it,ii1lp. 77-78. 	 :::.. I)aled uI ( iiwaltaii the 18,1 ).'0H01 

• 	

S 	 Sh 	'o il 11 ).'IS- iol 1.110 appoifflincill prolumA oF caiididalc 	ppicd and wait Iistcd 

viIIisuess luCI )S l'os(, 	 - 

A eojw ni . '.( ). 	twaljal I Iclicr No. Slat I! I -iU/88'i 'at I, dated 14.8.2001 iii c/w 

IIII. .iIovc lIIenhi('nc(l 4111jull etiI''cd Ii \ liii' suI)l1iissi(ltt of Voni' villiiigue'eccplance 
ol (l:);Ii,sl li,IIteuIIjceoI 

Il he.acepIed 	. i i :. oui al this 	d. 

Si. Snpei ml etidetil ui Post ( )1 t.cs. 
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Staff,16-1/98 	Miss Bulu Das Late uannonan uas 
Ex PA,TambuJpir SO 

Staff/l6-9/ Sri Sanjccv Kr Das Late Chandrp Kanta Das 

• Ex PA, Guwahati GPO 

Staff/16-10/98 Md Nurul Haque Late Saharuddin Choudhwy 
Ex.PAFlashbariSO 

Sta11716-1 1/98 Sri Dipak Mcdlii. Late Kanak cli Mcdlii 
Ex Gróup-D,Guwahati HO 

Kim 

• 1' 
DEPARTMENT OF POSTS 

OFFICE OF THE CHIEF POSTMASTER GENERAL : ASSAM CIRCLE: GUWABATI - 781 001 

[NO. STAFF / 16 - MiSC I 97 	dated at Guwahati the 
11th November, 19 

On the recommendations of the Circle Selection Committee, the Chief 
Postmaster General, Assam Circle, Guahasti has been pleased to aJ)prove appointment of 

the following applicants under relaxation of normal recruitment rules in PA/SA, 

Postman I Mailguard and Group-D cadres. The candidates are listed below 

according to seniority as per the date of receipt of applications. 

It is clarified that the above cases have only been approved for recruitment 
under relaxation rules by the Circle Selection Committee and the said approval does not 
confer upon the approved candidates any right for immediate absorption as their 
appointment will be. further subject .to availability of vacancies as per the extant rules 
governing the recruitment under relaxation of normal rules. 

Their appointment will further be subject to verification of their eligibility 
which will be verified by the appointing authorities from the original records vis-à-vis the 
eligibility criteria. Accordingly the approved applicants will be required to produce 
original certificates especially certificate of educational qualification, date of birth etc 
which will be verified personally by the appointing authorities regarding their genuineness 

before appointing them. 

PA /SA CADRE 

Ll CO/RO file in 	Name of the applicant 

Cases under CO's Jurisdiction 

01 	Staff/16-42196 Md Montcz All 
(1 

02 
	

SialT/16-1197 	Sri Bliaskar Born 

(.. 

03 

04 

/ 

05 

/ 

06 

Relationship 

Son 

Son 

Daughlcr 

Son. 

Son 

Son 

• 	
jçw 5  OjS 

1/? , 
1T 

1 	1999 
1* 

ke. .IJ Ivi % too 

Name of the deceased 
Employee & post heW 

Late Mahboob All 
ExStgPostma1, 
Guu2li?1i GPO 

Late Miikuuda Bow 
Ex Postman, GHY GPO 

N 	 . 

---t-i::-- 
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07 Staff/16-18/98 	Mrs Gitcma Dcvi 	Late Daneswar Sarma Wife 

Ex PA, Nalbari Dn. 
Upper Age of Mrs Gitema Dcvi has been condoned. 

08 Staff/16-2199 Sri Lakshya Bora 	Late Krishna Kanta Bora Son 
Ex Gr.D, PSD Guwahati 

09 Staff/16-5/99 Sn Rabin Ch Das 	Late Surendra Nath-IV Son 
Ex PA Guwahati GPO 

Cases under RO's jurisdiction 

10 StaflY23-28196/RP Sri Siddartha Sankar Paul Late Mrinal Kanti Paul Son 
Ex Acctt, o/o SRM Silchar 

11 Staf1'234 11971RP Sri Pradip Kr'Dutla 	Late Subrata Kr Dutta Brother 
Ex MM, SRO Dimapur 

12 StaffJ23-16/971RP Sri Rajcn Koach 	Late Moinal Ch Koch Son 
Ex NG Dhernaji P0 

13 StaflY23-18/971RP Sri Sainarindra Hazarika Late Lohit Kr Hazarika Son 
Ex SPM Margierita SO 

14 Staff/23-19/97/RP Smti Snmtikona Das 	Late Budhamoy Das 
- 

Sister 
Ex PA Badarpur SO 

15 StafI73-22/97/RP Sri CIuIxa Narayan Bharali Sri Hirèsr Bharali Son 
Ex SPM Majuli Bongaon SO 

16 StaflY23-1/98/RP Sri Saminin Das 	Late Subal Ch Das Son 
Ex Mail Peon,Diphu P0 

17 Staf1123-9/981RP SriTanay Bora 	Sri Suchen Ch Bora Son 
Ex LSG SA,SRO Tinsukia 

18 Staff123 1'10/981RP Sri Dipak Malakar 	Late Durga Sankar Malakar Soii 
ExPATinsukiaHO 

19 Staff/23-13/981RP Miss Sangecta Das 	Late Kamal Ch Das Daugifler 
• 	 : Ex PA Doom Dooina SO 

20 Staff/23-17/98/RP Sri.Navajyoti Das 	Sri Padmeswar Das Son 
Ex APM,Diphu HO 

21 StaW23.7199/R0 Th.Gopen Singh 	Late Tli Sanatórnba Singh Son 
S 	 Ex MM,SRO Dimapur 

POSTMAN I MAILCUARD • CADRE 

01 Staflh16-27/97 	Sri Dibakar Rabha 	Late Dcbas KhtRabha Son 
Ex SPM,Baladn 



(- c f  
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02 	Staff/16-28/97 Sri Binod Bordoloi 	Late Kusuin Ch Bordoloi 
Ex LSG HRO RMS GHY 

03 	StaflJ16-3/98 	Sri Subhash Dey 	Late Sunil Q Dëy 
ExSGMMHROGHY 

04 	Staff/16-26/98 Sri Bhuban Rabha 	Late Dinesh Cli Rabha 
/ 	 Ex Postinan,Rehaban SO 

• 	 05 	StaffI16-27198 Miss Binita Baishya 	Late Kandarpa Baishya 
Ex SG MM HRO Guwa1ati 

06 	Staff/16-3199 	Smti ABU Boro 	Late Mom Ram Boro 
.' 

 
Ex SG MM, HRO GHY 

Cases under RO's jurisdiction:. 

07 	Staff/23-12/97/RP 	Sri Simangshu Chutia late Gana Kanta Chutia 
Ex MM Sunuluguri 

08 	Sta11123-2/98/RP 	Smti Arati Rani Dcli Late Gopal Cli Deli 
Ex Postmanjampur SO 

Upper Age of Smti Arati Rani Deb has been condoned. 

09 	StaIlY23-5/98/RP 	Sri Babul Ch Das Late Naniyan cli Das 
Ex MG HRO Silchar 

10 	StaffI23-6/981RP 	Sri Ajoy Kr Chetia late Rohini Ch Chetia 
Ex MM SRO Tinsukia 

GROUP-D CADRE 

01 	Stafl716-88/93 	Smti Narcmai I3ordoloi Late Babul ChBordoloi 
Ex MM Chaparmukh SRO 

Upper Age of Smti Naremai Bordoloi has been condoned.. 

02 	5(aW16-15/95 	Sri Awl Cli Boto 	Late Bulaiam Boro 
/ 	 Ex SG MM,GHY RMS 

03 	Stall 1(-39/96 	Sri Uuani Ramchiary 	Sri Lout Cli Rainchiaiy,  
Ex Postinan,Bhawanipur SO 

04 	Staff/16-21198 	Smti Padumi Das 	Late Harihar Da.c 
Ex Gr.D, Atligaon SO 

Upper Age olSmti Padumi Das has been condoned 

05 	StaflY16-22/98 	Mrs Manju Mcdlii 	Late Kartic Mcdlii 
Ex SA Guwahali RMS 

Upper Age of Smti Manju Medhi has been condoned. 

Son 

Soii 

Son 

Daughter 

Daughter 

Son 

Wife 

Son 

Son 

Wife 

Son 

Son 

Wife 

Wife 

p 



06 StaflY16-29/98 Smti Pratiina Talukdar Late Rainesh Cli Das Daughter 
Ex OS Cash, Rangia SO 

07 Stafl716-4/99 Sri Kama1 Choudhuxy Late Putul Choudhury Son 

/ 
Ex GrID, Guwahati GPO 

/ 	
Cases under RO's Jurisdiction: 

08 Staff/16-26/951RP Miss Gita Dcka Late Joy Ch Deka Daughter 
Ex OS Mails,Darrang Dn 

09 StalT/23-2/96/RP Sri Prarnesh ch Das Sri Mantu Das Patni Son 
Ex Postinan,Kariinganj Bazar 

10 SialT/23-10/96-R13  Sri Soinanta Guiti Latc.Kalirain Gum Son 
Ex Postnian,Kaivalabari SO 

11 Stafl723-12/961RP Sri Kandaipa KtDas Late Gauranga Ch Das Son 
40 Ex MG,HRO Silchar 

12 Staff/23-18/96-RP SrFBabudhanDhree Late Bijoy Kr Dhree Son 
• Ex OS Cash Silchar HO 

13 Staff/23-21/96-RP Sri Prasanta Saripa Late Anantanath Sarma Son 
Ex Postinan,Dibrugarh HO 

14 StaffI23-22/96-RP Miss AjnabiSçriain Late Tek Bahadur Sonam Daughter 
Ex Postman,Bifldukuri SO 

15 StaW23-26I96-RP Sri Biswajit Basuinatary Late Dcbarain B asuinalary Sçn 
Ex Postman Chapanalla SO 

16 Staff/23-2/97-RP Sri Tilak Ch Bordoloi late Kiron Bordolol Son 
• Ex SPM KampurSO 

Upper Age of Sri Tilak Ch Bordolol has been condoned 

17 Siaff/23-3/97-RP Sri Jyoush Cli Das late Jo1irnioy Das Son 
Ex MM TMO l3adaipur 

18 Staff/23-15/97-RP Sniti Simala Baswnatazy late Rajkumar Basumataiy Wife 
Ex PA Udalguri P0 

Upper Age of Smti Simala Basumatary has been condoned 

19 Staff/23-12/97-RP Sri Bijoy Kr Das Late Nikhil Cli Das 'Soti 
Ex SA SRO Dimapur 

20 StaflY23-20/97-RP Sri Pankaj Das Late Paresh Ch Das Son 
Ex Postnian,Dibrugarh HO 

21 S(aff/23-2 1/97-RP Sri Monbahadur Chctxi late Bhim Bahadur Chetri Son 
• Ex Mail pcon,Doom Dooma SO 

p 

22 Staf1723-4/98-RP Smti Chenehi Singphow Late Gopal Singphow Wife 
Ex Gr.D Marghcrita SO 

Upper Age of Smti Chcncni Singphow has been condoned 

- 	- 	-- 	 U1 	 -- 



25 	Sta.11123-18/981RP 

I 23 

24 

Miss Bhagya Gogoi 

Sri. Babul Cli Panging 

Sinti Puspa Kumari 

late Jyotish Gogoi 	 daughter 
Ex MP,Chabua SO 

late Katirain Panging 	 Son 
Ex Gr.D Lilabari Airpoil SO 

late Sri Prasad Kurmi 	Wife 
Ex Gr.D,Dibrugarh 

late Mangal Garh 	 Son 
Ex Gr.D,Tinsukia HO 

Staff/23-7/98-RP 

Staff/23-8/98-RP 

26 	StaflY23-4/99-RP 	Sri Pradip Garli 

The fo llowing cages were rejected by the CSC: 

01 	Stafiu16-28/98 	Sri Arun Kr Braluua 	late Kameswar Braluna 	Son 
c.. i_icr ii uni 
i nj-ii ru'., .sualIau 	- 

02 	Stafi723-1/7 /RP 	Mrs Aparna Das 	Late Kanailal Das 	 Wife 
Ex SDIPOs, Jorhat 

03 	Staff/16-30/8 	Srnti Kanchan Hazarika Late Chandra Kanta Hazarilca 	Wife 
Ex PA Dispur SO 

04 	Staff/16-37/95-RP 	Smti Basanti Mahata 	Late Badan Mahala 	Adopted daughter 
Ex Gr.D Kariinganj HO 

05 	StaflY23-14/0,8-RP 	Sri Suii Borah 	Late Ganesh Ch Borah 	Son 
ExMMMariáni 

t 7 
All Dhisional Heads in Assam Circle for information. 	

APMG STAFF 
ilic Postmaster Gccral, Assani Region, Guwahati. A copy of the list 	0/0 CPMG.Cuwahati 
may be kept in the individual file of the candidates concerned. 

Conccncd DcalingAsstt. CO for keeping a copy of the list to the 	 \ 	4 
Individual file of Iie cahdidatcs concerned. 	 I PANGERNU4GN( 

• APMCSTA\ 
010 CPMG GUWAIIATI - I 
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BEFORE THE CENTRAL ADMINISTRATIVE TR I BUNAL 

GUWAHATI BENCH 

'F.  

.4. 

OA No, 407/02 

Sanjeev t.::r, Das 

Applicant 

—VS- 

Union of India 
. . . 	. Respondent 

REJOINDER FILED BY THE APPLICANT AGAINST THE WRITTEN STATEMENT 

FILED BY THE RESPONDENTS 

1 	That the applicant has received a copy of the written 

statement and has gone through the same. Save and except the 

statement which are not specifically admitted hereinbelow, rests, 

may be treated as total denial. The statement which are not borne 

cn record the Respondents are put to the strictest proof thereof, 

That with regard to the statement made in para i 	of the 

Written Statement the applicant offers no comment on it 

That with regard to the statement made in para $ of the 

Written 	Statement the applicant begs to state 	that 	the 

respondents themselves have adriitted the fact that the 	selection 

of 	ithe applicant for appointment in P.A. cadre was approved by 

the competent authority. It is stated that the name 	of the 

applicant was kept in wa ;ing list and persons below him have 

been offered appointment in P.A. cadre vide order dated 25.2.2003 

, 

VA- 



' 

4 
(il:)  

ignoring 	his claim The contention of the respondents 	regardinç 

nonavailabiiity 	in P.A. cadre is a false statements 

That 	the 	contention 	regarding 	issuance 	of 

çjuideLines/instructions for GDS Posts does not debar the 

applicant for considering his case in P.A.cadre as the previous 

piocedure of maintaining waiting list has not been canceled but 

now same has been discontinued cnly. Again, taking into 

consideration the order 2522003, it is quite clear that 

compasonate appointment is still being made from the said waiting 

list, but same has been done in pick and choose basis 

The 	applicant 	was asked for 	his willingness for 

appontment in GDS Post but he did not place his willingness for 

the 	said 	post 	on 	the count that his case 	has 	already been 

approved for appointment in PA cadre 

A copy of the said order dated 	222003 

is 	annexed herewith and 	marked as 

Annexure"-RJ1 

4 	That with regard to the statement made in para 3 to 15 of 

the 	Written Statement the applicant while reiterating and 

reaffirming the statement made above begs to state that as 

contended by the respondents the waiting list maintained by them 

has been canceled as the new guideline/instruction dated 

272001 has been issued However, from the wordings from the OM 

dated 257.2301 and its subsequent clarification issued from time 

to time it is very clear that the list wait list) has been 

discontinued but not canceled and as such till availability of 

posts in PA cadre wi:Lling wait list candidates may place their 

.1 



4. 	 \) 
/ 

'-7-- 

option for absorption açainst t3DS posts Since ODS posts are 

trnporary and no promotional avenues are available, the applicant 

did not place his option for the said post0 On the other hand the 

respondents with some malafide intention appointed 6 juniors on 

compass:ionate çround ignoring the claim of the applicant0 

5 	That in view of the above the appl:icant prays before this 

Hon 'bie Tribunal for a direction towards the respondents to 

appoint him in the post under PA cadre with retrospective effect 

that is, w.e.f. $52.2003 with all consequential service benefits 

including seniority etc 
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VERIFICAT ION 

I 	Shri Sanjeev Kumar Das son of Late Chridrakanta 

Das, residend of Village and Post Office Kuihati District Kamrup, 

do herehy,solemnly affirm and verify that the statements made in 

paragraphs are true to 

my I::noLLJledge and those made in paragraphs 

are true to my information deprived from records and the rests 

are my humble submission before the Hon 'ble Tribunal 

And I sign on this the Verification on this the )tay 

of 	 of 2øø3 

/ 

Deponent 

Grz~ &-oltev XZ~ -f 
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DEPAfTMLNT OF PuSH 

OFFICE OF ThE CHIEF PO1MASi 	(ENEtAL:AS$M çwcLE: 
QitLWAIIAEI~ 78 ' 1001, 

No.S ta ff/1b-csq2oo2 	 Uated at G uNvallatj the 2 	2,03 

Consequent upon We reconimendahons of the Circle Sec1ioii Corwi1tee 	1 
CPMG, Assam Clrde, Guwahati Is pleased to approve absorption of th.e lollowi, in applk;ft 
under relaxation of normal recruitment rules In •. PA/SA cadre, Postrrian caire 	i 	i 	(uoi1'Y re CZUFe against 	levacaliceso 	rccrule(oI 20.01 	avilbIe in tq Divisk'., • 
shown ajainst each. 

The appointment will however, be subject to verilicatiori of the elialbility which 
• will be verifled personally by the appoinung authorits from the originifi records v!s-a vis the 

clI9ibilIty criteria. The appointing aulhorily/dlvjsionaj. heads to 	ihoiu the aPproved candidates 
are 	allotted, 	will 	collect 	the 	Ietfulied 	douniei its. ol 	Ii ie 	candidates 	11011 	U ic 	coi icet iied divisions. ., 	 . 	 . 	 . 	. . 	 . 	 . 

............................ ... ... ........... . .. .. . . 

-. 	. Cadre 	SI. 	Name of candidates 	Name 01 deceased/invalid olficlalDivision allotted 
No 	 and 	relationship 	with 	the 	. 	 . 	 . . 

coiidi.dtes 	. 	 . ....... • 	 . 	. 	

. --..--.•......----•-- kU__ 	 ............................... 
.:( 	........................ PNSA 	1 	J:Srnt. Hlramonl Haloi 	Q/O Late. I fara kärita 	1 fafol, 	E: 	GuwahU (1') Dn. 	

- 

cadre 
4 

PO5tmafl 	uw 	 t( GPO 
2 	 5/0[i 	 Glpra Un 

(OCR) 	SRO, Rai 	ia 	UI ftlCf 	'G H 	• 

• ___ 	___ 
......... !. 

- ........ 3 	Miss 	lb Boro 	D/Q Late' 	t ch. 	Boro, 	Ex. SA 	GuwahU (P) DIL 
• 	 (OCR) 	SRO 	Ranla 	under 	'CI I' 

• 
• 	 ••••,•• 	 .••• 	

,••, 	 ............................. 

Postman 	I 	Sri 	: 	Riiuparná 	5/0 Lté .Fiiteswar 1jkh0wa, PA,  
Thisuki .... 

• - 	•,,•.•.. Group 	'D 	1 	Sri Sukanta Roy 	5/0 	Late 	Stiklt 	Njrnciidra 	, 	 tThrrnq Do Cadre _ 	 ___ 	 Post nu 	,qacliorDiì 	•,. • 

2 	Suit 	I i 	I idrlJI 	W/0 	Ld Ic 	li 	jyur 	I lr jr I, Cr t) 	I it i5uk 
TinSUkiiI,O, 	. 	 . 

• 	 . 	 . 	 . 
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The divtstonal heads should inform the dte of tiietr joirung to this ofnce 

1 he 	cases 	of above 	mentioned 	candidates 	wet e 	corisidCl 	by 	the 	CSC 

alongwlth those mentioned In tile enclosed list and selection was riade on 	basis of merit 

of the cases subject to avllablIity of vEncles. The names mentioned in the enclosed list 

could not be considered as there Is no other vucancy iii any codrc. 

)( 

(S.sH(AM)) 

For (ief PostmistCr Generil, 
f\ssançircle, Guwahati-?t31001. 

V. 
Copy for information and necessary action to - 

1ihePMG, Dibrugarh' 
All SSPOS/SRM/SPOS,'SSRM/MMS In Assa'm Ci'rcle & Dlbrugarh Reijion 

3 Concerned flie. 

r 	 - 	- 

• 	 For Ch4 Post,iasterQncrl, 

Assmn Circle, Guv&ati-71QO. 


